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FORM NO. 4 

j. 	 (See Rule 42) 
CENTRAL ADMINISTRATIVE TRIBUNAL 

• 	 GUWAHATI BENCH: 
• 	;• 	 ORDERSHEET 

1. ORIGINAL APPLICATION No: 	 2009 

Transfer Application No 	: --------/2009 in O.A. No.------- 

Misc. Petition No 	: --------/2009 in O.A. No.----------------- 

Contempt Petition No 	: ---------/2009 in O.A. No.---------------- 

Review Application No 	: --------- /2009 in O.A. No.---------------- 

Execution Petition No 	: ---------/2009 in O.A. No. 

Applicant (S) 
--------------------------- 

Respondent (S) : 

Advocate for the : -------------
• App1icant (S)} 

Advocate for the: ------ 
{Respondent (S)} 

Registry 

is 
(1 	•• 	t_,. 

- 

iy. eJt 

ecp Y&c 

Date Order of the Tribunal 

Heard Mr. S. K. Goswaini, learned 

counsel appealing for the Applicant and 

Mr. K. K. Das, learned AddL Standing 

counsel representing the Government of 

India. 
Notice be issued to the 

Respondents requiring them to file their 
reply! written statement/ counter by •  

06.11.2009. 

(M. K. 	itur,edi) 
Member (A) 

/hn 

06.11.2009 	On the request made by Mr.Kankan 
L (& 

Z1 11 

Das. 'earned Addi. C.G.S.C.S further four 

weeks time is aflowed to the Respondents to 

file reply. 

List on 09.12.2009. 

(Madan mar Chaturvedi) (Mukesh Ku or Gupta) 
Member (A) 	 Member (J) 

/bb/ 
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O.A.192/Q9 

JHeard counsfor the parties. 

For the reasons recorded 

separately the O.A is disposed of 

at the admission stage itself. 

• 	 :. 
(Mukesh K . Zrpta) 

Member(J) 
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CENTItALADMINISTRATWE TRIBUNAL, GUWA}TATI BENCH 

• 	Original App)icatiOn.No.191 & 192 of 2009w: 

• Date of7 Order: This the 9tb.Dy of Decembôr, 2009. 

THE HON'B E MR.MUKESH KUMAR GUPTA, MEMBER (J) 

OA. 19.1/09 

ShiH. Dipen Gogoi, 
Postal Assistant, Borgang S.O. 
Sonitpur - 784167, Assam. 

O.A.192109 

Md Manujüddin Ahmed 
Postal Assistant,Divisionál Office, 
Dibrugarh 786001, Assam 	 Applicants 

By Advocate.SiShri S.K.Goswami & P.K.Sarma 

Versus 

Unionoflnclia 
throughthe Secretary, 
Ministry of Communications & Information Technology, 
Department of Posts, 
Dak Bhawan, Sansad Marg, 
New Delhi- 110116. 

: The Director ,  (VP), 
• 	1)ak Bhawan, SRn sad Marg, 
• • • NewDethi- 110116. 

The Superiiitendent of Post Offices,. 
Darrang Division, 
Tezpur - 784 167,Assam 

• • 	The Superintendent of Post Offices, 
Dibrugarh Division, 
Dibrugarh - 786001, Assam. 	 Respondents' 

By:Advocatéi Kanan DasAddl.C.G.S..C. 
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(ORAU  

V MUKFSH:KUMARGUVPA. MEMBER (J) 

Identical.question offacts and law is involved in. these two 

cases. Principal reliefclaimed by the applicants is that the..respondents 

be directed to declare the result of departmental examination for 

Junior Engineer (Electrical) 2007 with consequential relief. Though no 

reply has ben filed, respondents have produced copy of communication 

dated 30 10.09 whereby the Ministry of Communication & Information 

Techhology, Department of Posts have declared the result of said 

examination and both of them have been declared successful. Vide•para 

4 of said communication it has further been observed that applicants 

"are to be promoted to the post of Junior Engineer (Electrical) on the 

basis of result of JE. (CivilfElctrical) Departmental Examination, 2007 

held on.21.22nd July 2007 against the vacancies mentioned earlier." 

• 2 Learned counsel for the applicant states that though 

virtually 13 months has passed they have yet not been promoted.. 

Certain apprehension has also been raised about pará 5 of said 

communication which observed that in case later on it is found that the 

selected candidates were not eligible to take the examination under the 

existing rules or instructions on the subject for any other reason orin 

case any mistake is found later on with regard to amiouncetheñt of the 

result of the candidates for any reason whatsoever, their nail eswill be 

deleted from the list of successful candidates, as the case may be. 

saving examined the said contention, I am of the considered opinion 



T. 

4 that'áStheaPPlcants result bavebeen declared, the only consequence 

hieh a' fó1iw is that respondtS should appointthem to 'the post 

• 	 in qüestioñ. This exercise shall be undertaken within a period of two 

weeks from the date of receipt copy of this order. As far the 

• 	. 	apprehension eressed in terms of para 5 of the commnicati0fl dated 

30:10.09 is concerned it is too vague and speu1.atiVe to contend that 

app1icñts ouI4 e iictimized in case there is any  mistake 	such 

séIétio. in an case if they have any ievance, the sate can b 

• • 	 raied in due course. 

..... Sd!- M.K.Gupta. 
Member (3) 

MTJKESH K MAR GtJPTA) 
MFM13ER (J) 

• 	.T... 	 "T " 
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15 S. 	
Manujuddin Ahrned 

Guwaha Bench 	
ApIicant 

-Versus- 

Union of India and others 

............. Respondents 
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1. List of dates and synopsis of the application 

A. 
A 	r 

A 3L1JjI%.V.4L .' 	A. 

A. 

 . Annexure - II 

 Annexure - ITT 	: 

c 
.J. 
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£U11I%.A3J.' - i V 

 Annexure 	V 2.- o - 2 

 Annexure — VI 1A -  

 Anncxurc - VII .. 

 Annexure - VIII 

 Annexure—LX - 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH:: GUWAHATI 

(An application under Section 19 of Administrative Tribunal Act, 1985) 

(1A1\T 
lZMMIM 
	'.F.L X I I ItY. _,1 •.)%J 

15 SEP 2009  
Guwahati Bench 
	 ManujuddinAhmed 

,TTgt 	 Applicant 
-versus- 

Union of India and others 

Respondents 

LIST OF DATES & SYNOPSIS OF THE APPLICATION 

DATE 	 PARTICULARS 

14.05 . 1992 	The applicant had successfully completed a 4 (four) years 

Degree Course in Electrical Engineering under Dibrugarh 
University, Dibrugarh 

(Annexure - I) 

13.07.1993 : The applicant was recruited as a Postal Assistant in the 

Office of the Superintendent of Post Offices, Dibrugarh 

Division, Dibrugarh under the Department of Posts, India. 
(Annexuré - II) 

19.01.1 995 : The applicant had successfully completed the Confirmation 
Examination for Postal Accountants. 

(Annexure— III) 

-10 
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£' j. 	 . 	i-uvei USClIillL wi dep1 LIilflLUl AaL1I1iIauon i. i pioti. 

to the post of Junior Engineers (Civil) and Junio~Fngineler   
(Elecfrical) will be held on 21.07.2007 and 22.07.2007. 

- IV -----------
-. 

1 11 ')rni 	P1t - f 	 4j- 	f,-r 	 rc Tuin;,-r I • A . '.J 'J 	• 	 L 	 A'i 	fJjJSJLi.i i1LLL S. 	 S.i I1%JL 

Engineers (Civil) and Junior Engineer (Electrical) on the 

basis of results of Departmental Examination held on 

21.07.2007 and 22.07.2007, wherein two results were 
shown as withheld without disclosing the numbers of 
candidate. 
(it  

	

- 	 _c1_J 	l._. .1._ 	--------
. 	 I------- 

	

U.ZUUO 	,ippiKaLIuIi uieu oy we pteseni appnearit ociore. tile 

Central Public Information Offleer for information under 
the Right to Information Act. 

- Vfl 

1 c nfl 	T11 C+-1 P1 	Tf0i-- 	 flt,- A 	 I 1W ' .'.LLL&4i A 4iJLj'. A1AA 	iLS.S.& 'Jj.1 I.)1)tS.4.LjS. £.'1j'SLJ1 

General (DE). Department of Posts, New Delhi furnished 

the incomplete information, giving the Roll number of the 

applicant as withheld without disclosing the reason for the 
same. 

(Annexure - VIII) 

02.02.09 	The representation filed by the applicant filed a before the 
Director (VP), Dak Bhawan, New Delhi praying to 
consider the grievance of the applicant. 
(Annexure - IX) 

ti 3ench 
iritfl 
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I 	Guwahati Bench 1 

IN IUE CJiJNH(AL ADMILN ISTUNIFIVE 'IXIISUINAL 
GUWAHATI BENCH ::: GUWAHATI 

(An application under Section 19 ofAdministrative 'Iribunal Act, 1985) 

(' t 1T 
1'0. 	I 	UI hUU7 

M2majnddhi Ahmed 

Postal Assistant, Divisional Office. 

Dibrugrh - 786001 7  Assam 

APPlICANT .. .
.L AS. S. US. 

-Versus.. 

1. Union of India 

Through the Secretary. 

Ministry of Communications and Tnthrmation Technologies, 

Department of Posts, 

Dak Bha.van. Sansad Ma.rg, New Delhi - 1101 16- 

' Tho Mraefnr (VP\ • 	S. S&t' SF U tt# tFfl 	V S. 

Dak Bhavan, 

Sansad Marg, New Delhi - 1101 16/ 

U• 1HCdp1uIHum Ul i u 

Dibrugarh Division. 

Dibrtigarh - 786001. Assam 

.. .... ... ... KES?ODEN!S 

kW9M 
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1. Details of Application against which the present Application is made: 

The present applicant was recruited as a Postal Assistant in the Office of the 

Superintendent of Post Offices, Dibrugarh Division, Dibrugarh üñder the 

• 	Department of Posts, India vide appointment letter dated 13.07.1993 aiid 
_J:.L. 	 i 	 mL • 	aoiuiiigiy, ifie piesein appuin jomeu at 1115 Ufl1LC 011 bO..) I;Y.3. iiiC 

present applicant has been rendering service with sincerity and to the 

satisfaction of all. Thereafter, he had successfully completed the 

Confirmation Examination for Postal Accountants in the year 1995 and 

accordingly the present applicant's recruitment as Postal Assistant was 
nnflrmed by the. re.snnndent iithnrities 

On 18.04.2007, Ministry of Communications and Information Technologies, 

Department of Posts, Government of India, i.e the present respondent no. I 

issued an advertisement whereby it is infornied that the departmental 

examination for promotion to the post of Junior Engineers (Civil) and Junior 

Engineei (Electrical) will be held on 21 07 2007 and 22 07 2007 The 

present applicant, being a Bachelor of Engineering (Electrical), flulfils the 

eligibility condition to appear ,  in the said departmental examination fo 

promotion to the post of Junior Engineei (Electricafl and accoidingly he had 
fl fl4%nfl r ti •4 +ltb 	nfl. 	Iflrfl * 14 4. ts** 'Fl, 	n • 1.,.,.., + I 	1 t • rest1 t* red 1 •., +1. 	,. .4 appaiCu 111 LLLC uu AaIriI11auun. 	 ilau J.CJ1.JU vvii ui 	 iu 

examination and he is confident that will be selected to a post of Junior 

Engineer (Electrical). 

Is 	' I 	1 e 	'% f\ f. 7 	 • 1 	T. ff 	 1' 	-* 	 I 	T 	(' 'in i i . iz .uui, the ivnmstry 01 Lommumcarlons and iniormamion 
Te.1it1noiec flenrtrnent nf Ptc. 1 e. thi-, nrpcp.nt re.crnnnce.nt nn 1 ccne.d 

a letter whereby the list of selected candidates for appointment of Junior 

Engineers (civil) and Junior Engineer (Electrical) on the basis of results of 

the Junior Engineers (Civil) and Junior Engineer (Electrical) Departmental 
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xam1nation held on 21 .U/.2UU/ and 22.07.2007 were annexed in order 01 

merit lists. However, the name of the present applicant is not shown in that 

list. It was also stated in the aforesaid letter that the result of two candidates 

of Junior Engineer (Electrical) Departmental Examination. 2007 is withield. 

mi 	
_i:j L 	i_ I 11 picseiit applicaliL 11IIII!U1awiy appiieu utaute tue ,eijiai r'uune 

Jnftrma.tion Officer for information under the Right to Information Act 
regarding roll number of the candidates whose result is withheld; reason for 

withhnIcljn the result nd exnecteci date nfdeeJrij-jc-m of withheld result .-------------- 	 --- 	-------------- 

On 15.04.2008, the Central Public Information Officer considered the 

request made by the applicant and furnished the information regarding the 

roll numbers of the candidates whose result is withheld. The preent 

applicant was one of the two candidates whose result was. withheld and the 

reason of such withhold was stated in the said letter dated 15.042008 to be 

on the basis of report received from CPMG, Assam Circle". The present 

applicant never heard of any such report and 'he was completely surprised to 

learn that his result was withheld based upon a report of which he have no 

knowledge whatsoever. On enquiry, the present :appljcant came to know that 
basis on which his result was withheld, i.e., the report of the Central Post 

Master General, Assarn, is regarding inquiry of complaint received against 

some candidates . of. being indulged in unfair practices during the aforesaid 

Departmental Examination, 2007. But that report was prepared based upon 
the inquiry made : g8i'dthg complaint about involvement in unfair practices 

during examination, by some of the candidates who had appeared in the 

Departmental Fxammation 2007 tor Tunioi Fngineers (Civil) Thus, the said 

report. is restricted for those candidates who had appeared in the 

Departmenta.! Examination, 2007 fbr Junior Engineers (Cii1) and the 
present applicant has appeared in the Departmental. Examination, 2007 for 

1. 
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Junio -  Engineers (Electrical). As such, the present applicant is nowhere 

connected with any such repor.t and there is no reason as to why his result 
was •withhell even though there is no allegation, or complaint against him 
about being engaged in any sort of unfair practices during examination. 

On 02.02.09, the present applicant filed a representation before the Director 

(VP), Dak Bha.wan. New Delhi, Let, the present respondent no. 2, praying to 
17 

consider the grievance of the applicant and to allow the present applicant to 
serve as Junior Engineer (Electrical). However no action has been taken by 
the respondent authorities till today. 

As the fairness of the administrative justice is not observed by the 

respondents, the present applicant is left with no, other option but to 

approach this Hon'bie TribunaL. 

1furisdictjon: 

The applicant declares that the subject matter of the application is 71jth1n 
the jurisdiction ofthis. Hon'ble Tribunal. 

Lirnitttion: 

The qnnlicant siihrnfs that the nnlicticrn hRs been filed within the -i- I-  --------.------- 	---------- rr-----------------------. .. 

limitation period . as prescribed under Section 21 of. the Administrative 
Tribunal Act. 1985. 

Facts: 

4.1 That the applicant is a citizen of India by birth and as a citizen f 

India he is entitled to the right and priv!eges guaranteed by the 

'\Avt tkjtt 
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Constitutioti of India as well as all legal, fundamental, statutory 

rights/ rules guaranteed by other Acts/rules. 

4.2 That the present applicant had successfully completed a 4 (four) 
years Degree Course in Electrical Fngineeing from Dihrugarh 

University in the year 1992 and as such he is a qualified Engineer 
(Electrical). 

A photocopy of the certificate dated 14.05.1992 issued 

by the Dibrugarh University, Dibrugarh is annexed 

herewith and marked as Annexure - I 

,I ) 	Tl...+ +t.,. 	 ....-. 	fl.--.+.1 A 	 -4-t., 't.J 	.1 11tt uic 1pi1Gti1L VVL 1.,1 UIIU ii, 1. I J,UL1 t1ML2LI1t. 111 L1I JLU 

of the Superintendent of Post Offices, Dibrugarh Division, 

Dibrugarh under the Department of Posts, India vide appointment 

letter dated 1 3.07. 1 993 and as per that letter, his date of joining 

was 28.07.93. Accordingly, the prsent applicant joined at his 
office on 207.93. 

A copy of the appointment letter dated 13.07.1993 is 

annexed herewith and marked as Annexure - II. 

4.4 That the present application possesses an excellent imression 

about the quality of service rendered by him and there is no 

adverse mark on your applicants capacity, ability or initiative in 
carrying out his duties towards the Department of Posts. The 

present applicant has been performing his duties with outmost 

sincerity and integrity. 

Jv_, 
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4.5 That the present applicant had successfully completed the 

Confirmation Examination for Postal Accountants in the year 1995 

and accordingly the present applicant's recruitmeut as Postal 

Assistant vvas conflimed by the tespondent authotities 

A 	 i..... 	 lflf\1 
i-i upy of mc cuiiuiiiiatiun iciwi uawu ii.vi.iy..' is 

annexed herex'ith and marked as Annextire - IlL 

4.6 That on 18.04.2007, Ministry of Communications andInformation 

Technologies, Department of Posts, Government of India, i.e. the 

present respondent no. 1 issued an advertisement whereby it is 

informed that the departmental examination for promotion to the 

post of Junior Engineers (Civil) and Junior Engineer (Electrical) 

will be held on 21.07.2007 and 22.07.2007. 

A photocopy of the advertisement dated 1 8.04.07 is 

annexed herewith and marked as Aunexure - IV. 

4.7 That the present applicant, being a Bachelor of Engineering 

(Electrical), fulfils the eligibility condition to appear in the  said 

• departmental examination for promotion to the post of Junior 

Engineer (Electrical) and accordingly he had appeared in the said 

examination. The applicant had faired well in the said examination 

and he is confident that he had every reason to be selected to a post 

of Junior Engineer (Electrical) out of the total numbers of 15 

(fifteen) vacancies. The applicant believes that he shall occupy a 

position in the list of successful candidates. 

48 That on 31122007. the Ministry of Communications and 

Information Technologies, Department of Posts, Government of 
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India, i.e., the present respondent no. 1, issued a letter whereby the 

list of selected candidates for appointment of Junior Engineers 

(Civil) and Junior Engineer (Electrical) on the basis of results of 

the Junior Engineers (Civil) and Junior Engineer (Electrical) 

Departmental Examination held on 21:07.2007 and 22.07.2007 

were annexed in order of merit lists. But, surprisingly, the name of 

the present applicant is not shown in that list. It was also. reveled 

from the aforesaid letter dated 31.12.07 that the result of two 

candidates of Junior . Engineer (Electrical) Departmental 

Examination. 2007 is withheld. 
p 

A photocopy of the letter dated 31 .12.07 is annexed 
herewith nd rnrked as 	- V. 

4.9 That the present applicant could not believe that his name will .not 

find a place in the. aforesaid selection list inspite of the fact that 

there are as much as 15 numbers of vacant post for the post of 

Junior Engineer (Electrical). The present applicant was confident 

that he is one of the two candidates whose result was withheld by 

the respondent authorities. .. 

4.10 That the present applicant immediately applied before the Central 

Public Information Officer and the Superintendent of Post Oflices, 

Dibrugarh Division. Dibrugarh, i.e., the present respondent no. 3, 

for information under the Right t& Inforthation Act regarding the 
f'n11cwincy three cinp.ripc 

Roll number of the candidates whose result is withheld? 

Reason for withholding the result? 



* 
R 

Cnirj Iminisr;veTrn 
T*4 	1Y 'rri 

1 
Guwahati Bench 

fry 

iii) Expected date of declaration of withheld result? 

The present applicant tiled his application on 04.012008 along, 

with the requisite fee.; 

A photocopy of the application dated 04.02.08 is annexed 

herewith and marked as Annexure - VI 

... ~1, 	 ~1- 	~..-i D.,1.J, T.,f.- ... 	 •. 
t.1 I IJIC1L, ULI WC )UIU uay, LIL' 	iiiiai 	itiiuimaiuu '.J1L1CI and  

the Superintendent of Post Offices, Dibrugarh Division, Dibrugarh, 

i.e., the present respondent no. 3, forwarded the application dated 

04.02.08 seeking information under the Right to Information Act 

to the Central. Public Information Officer, Assistant Director 

General (DE), Department of Posts. New Delhi. 

A nlitnccnv of tl, fnrx,rdiio le.tte.r dstc ULI. fl flS is 

annexed herewith and marked as Annexure - VII. 

4.12 Ihat on 15.04.200, the Uentral Public Information Utticer, 

Assistant Director General (DE), Department of Posts, New Delhi 

considered the request made by the applicant and furnished the 

informatin regarding the roll numbers of the candidates whose 

result is withheld. As anticipated by the present applicant he was 

one of the two candidates whose result was withheld. The reasOn 

of such withhold was stated in the said letter dated 15.04.2008 to 

be "on the basis of report received from CPMG, Assam Circle". 

and it was also stated in the said letter that it is not possible to give 

the late of declaration of withheld result. The present applicant 

never heard of any such report and he was completely surprised to 

TP 
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learn that his result was withheld based upon a report of which he 
have no knowledge whatsoever. 

A 	t. 	 .-f L 	 I 	(\A 'rW'\O I piiutuopy UI. UI 1tL1 uiiicu i...).U'-F.JJO is UflAU 

herewith and marked as Annexure - 

d 1 I Tht on cnrnirv  the nrpcpnt i 	 'ni fr's linnui tht 	rn I . S 	 S LS 	 SS 1a%jI.*sa 	 JS SIJ'SS 	 WISSW 	 I' 	 AL 	 IJS%J 	 S* 

which his result was withheld, i.e., the report of the Central Post 

Master General, Assam, is regarding inquiry of complaint received 

against some candidates of indulging in unfair practices during the 

aforesaid Departmental Examination, 2007. But that report was 

prepared based upon the inquiry made regarding complaint about 

involvement in unfair practices during examination by some of the 

candidates who had appeared in the Departmenta.l Examination, 

2007 for Junior Engineers (Civil). Thus, the said report is restricted 

for those candidates who had appeared in the Departmetal 

Examinatioi. 2007 for Junior Engineeis (Civil) and the present 

applicant has appeared in the Departmental Examination, 2007 for 

Junior Engineers (Electrical). As such, the present applicant is 
nowhere connected with any such report and there is no reason as 
to why his result was withheld even though there is no allegation 

or complaint against him about being engaged in any sort of unfair 
practices during examination. 

4.141 That by withholding the result of the petitioner, the petitioner is 

denied the right of information as well as natural justice. The 

present petitioner appeared in the Departmental Examination, 2007 

for Junior Engineers (Electrical) and there is no allegation of mass 

copying in Departmental Examination, 2007 for Junior Engineers 

2qJv) 
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(Electrical) but the authority had denied justice to the petitioner. 

By withholding the results, petitioner is denied equal opportunity 

with the similarly situated candidates appealing in the examination 

violating the principles of natural justice. The candidates eligible 

for appearing in the examination and those'ho are qualified were 

promoted to the post of Junior Engineers and the present petitioner 

has a strong belief that the petitioner is qualified in the 

depatmcntal examination for promotion to the post of Junior 

Engineers (Electrical) and for withholding the results, the present 

petitioner lost the opportunity to hold a promotional post as well .s 

seniority in the promotional post. 

4.15 That the applicant also challenges the legality and validity of the 

aforesaid enquiry report as because the enquiry officer has not 

given any opportunity of hearing nor the appliCant was asked any 

- question at the time Of making enquiry. 

4.16 That the aforesaid departmental examination was resorted to with a 

view to have a blend of experience and merit so that quality of 

service could be increased and the present applicant was given an 

opportunity to prove that he is eligible to render such quality of 

service. Afler appearing in the said examination, the present 

applicant siiicerely believes that he shall occupy a position in the 

selection list. However, his result was withheld without any reason. 

As such, on 02.02.09, the present applicant filed a representation 

before the Director (VP), Dak Bhawan, New Delhi, i.e., the present 

respondent no. 2 praying to consider the grievance of the applicant 

and allow the present a.pplea.nt to serve as Junior Engineer 



\ 

1 

	
Cettra Aimrnt 	V'' I 

	

ffif 	. uizt 

11 
	 1 5 SO 2009 

(Electrical). However no action has been taken by the respondent 

authorities till today. 

A photocopy of the representation dated 02.02.2009 is 

annexed herewith and marked as. Armexure - 1X 

4.17 That ny administrative decision must be fair and should not 
deprive any person his rights, which have been vested in him. The 

present applicant is entitled to appear in the said departmental 

examination and accordingly he had appeared and did well in the 

said examination. But his result is kept withheld based upon a 

report with which the present applicant has no nexus whatsoever. 

4.18. That the task of preparing any enquiry report and making decision 

based upon that report bears onerous responsibility on the person 

doing so, calling upon him to reach a higher standard of efficiency 

and thereby ensuring no prejudice is caused to any person who is 

not at all indulged in such kind of unfair practices. But even 

though the present applicant is nowhere connected with any unfair 
nrnctioes during any exmintinn nd even thniih there is nn ---- ----------------- ------------- 

complaint against the present applicant, his resUltwás withheld 

based upon a report which was meant for candidates who had 

appeared in the Departmental Examination,, 2007 for Junior 
Engineers (Civil) and not for the present applicant who had 

appeared in the Departmental Examination, 2007 for Jüñior. 

Engineers (Electrical). 

/1 10 	TIM- fIi 	cr,cc. ''' 	 dtt 	if'r 	iic.ft-' 	ic ru-d- T. I ' 	1 11(11, L,11& 1(1-11 I1%d.).3 tJI L.11'.. U, i1Ii111.)L1 ClU V %d J Li.) L1%d'.s I.,) LLJI. JL1.)./I V 	4 U7 

'the respondents. 
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Guwahati Bench 

4.20 That under the facts and circumstances mentioned above,\ the 

applicant most humbly and fervently prays that Your Lordship 

may be pleased to look into the matter sympathetically and alsO be 

pleased to do justice to the applicant by decision and order tbr his 

grievances redressed by issuing a direction to the respondents not 
to withheld the appljcant's result o.f the Departmental ExaminatIon 
for Junior.  Engineers (Electrical), 2007 and for this act of kindness, 

this humble applicant shall remain ever grateful and be highly 
obliged. 

4.21 That this petition has been filed bona fide and to secure ends of 
justice. 

5. Grounds for relief: 

5.1 For that the decision to withhold the applicant's result has been 

taken in violation of the principles of natural justice by: cryptic, 

non-speaking and arbitrary order. 

5.2 For that the respondents have acted arbitrarily without examining 

the case of the applicant on its true perspective and without 

considering the fact that even though there is no complaint against 

the present applicant about being indulged in any unfair practice 

during the Departmental Examination for Junior Engineers 

(flectrical), 2007, yet the results of this applicant is withheld. 

5.3 For that the said decision to withhold the results of the applicant 

was unreasonable and without application of proper mind. 



COMM  

'*r wrrit 	Ii1W 

. 	SEP 2009  

Guwahat Bench 

.4 F or that authority has violated the established provision of 1aw, as 

well as violated fundamental right guaranteed by Article 14 and 

Article 16 01 the (onstitution of India. 

5.5 For that the action of the respondents stated in the impugned order 

has invited "miscarriage ofjustice" and "unfair play" of action. 

5.6 For that there is no element Of public interest in the decision of the 

respondent authority. 

' l'n4a lc. n4' .n 	nil.? n'.rL a, tin .1 IflLUI Ui I dlku 

The applicant humbly declares that on 02.02.09 he has submitted 

representation before the Director (VP), Dak Bhawan, New Delhi, i.e., 

the present respondent nO. 2, but no action has been taken by the 

respondent authorities till today. Failing to get his grievances redressed, 

the applicant has come before this Honorable Tribunal for justice, which. 

is efficacious and there remains no other alternatives to get justice. 

' 	r 	.... 	. 	- iL!l 	I 	 ..... 	- 	43 	.. .4.1 	I1 / • 1Vidt1 s 11w. p ei'autisiy !neu w ptHu1ii Wlul 	u.ulei _,our 

The applicant declares that he has not filed any other application or case 
regarding the matter before any other Tribunal, or Court and no such case 

is pending in anyTribunal or Court. 

8. Relief sought for: 	 . . 	. 	 . 

	

i) 	To issue directions to the respondents to declare the applicant's 

result of the Departmental Examinatioii for Junior Engineers' 

(Electrical), 2007, which was withheld without any..reason: 



0' 

I! 
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• 	 Guwahati Bench 

To issUe directions to the respondents to allow the applicant to join 

in the post of Junior. Engineers (Electrical) if he is declared 

successful as per the result of the Departmental Examination for 

Junior Engineers (Electrical), 2007. 

To issue directions to the respondents to consider the seniority of the 

present applicant along with the other candidates who were selected 
----------------- as per -Ui ouiiai iLLei uateu 31.1.'J/, wucicoy the USLU1 SC!CWU 

candidates for appointment of Junior Engineers (Civil) and Junior 

Engineer (Electrical) on the basis of results of the Junior Engineers 
WiNah r4nd Tiininr P.niner (F.Itri1' Fniirtme.nthI P.iiiiintinn 

	

r'? 	1 •' .- r.7 	 1 	 1' neiu on z 1.0 1.400 / and ZZ.0 / .ZUU i were anneXeu in oruer 01 merii 

Ii cts 

('c.+ 	fl 	rs%l'n+ies 

	

IV ) 	...J.3L. %.J.L LII'S UfPIJ%1(.LLJiJII. 

A.... 	 TI 	_.L1. mLi 	 .0 	i 	-- 

	

V) 	i-my OUii iIiC1S) Ulls UUIIUHiUW 1 iiuunai may Uiii lit. Ui1U piUpti. 

9. Interim relief: 

Pending disosa! • of the, application, the applicant prays fOr following 

relief: 

	

(\ 1 	• ml . 	1 	TT 	 I I 	'-r' 1 	 1  

	

. i. 	i. nat. inc rionoraoie i. riounai may oe pieaseu to airect inc 

respondent to keep one post of Junior Engineer (Electrical) vacant 

at Dibrugarh Division, Dibrugarh under the Department of Posts 
iticl tint In rpiriiit nv nprnn f'nr that nnt 

- '-- i-"'._. "r-'-• 

1 ( J• \•, 

This application is filed through Advocate(s) 



1 	 2 

' 

I I 	 V i.k 1 1) (. .L1.1 ai iiWdi UI Ult 1.1 ..J. 

i.P.O No.  

Date of Issue 	: 

Issued from 	G.P.O 

Payable at 	Guwahati 

LI 

I 	T 2...A. ..I' 	1___....... 
t. iist ut eitciusurs; 

As given in the index. 

(,ie 	fr• 
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I, Manujuddin Ahmed, son of Naimuddin Ahmed, aged about g 

years, presently working as Postal Assistant in the Office of the 

Superintendent of Post Offices, Dibrugarh Division, Dibrugarh under the 

Department of Posts. India, applicant in the instant original application 

do hereby verify that the statements made in paragraphs No. 	, 
' 	 1' 3 , 	are true to my 

knowledge and those made in paragraph No. 	 L1 	Cpci4A) 
are true to my 

legal advice and I have not suppressed any material facts. 



- . 
C )O3772 ) , 

US DIBR 

I- 

S11VY1B1T 

................................ 

? 	 - 

4.  
PRO V1SIONALCERTIF1CATE 

07/ jq oe. (4th; 

LAI eW mofl( 

Dated, Dibrijga,-17, .. 

theJd/. 192. 

kio 6- Av&n ion, 

sy 



PttI1v1A±4'T tiF 	 - '- 
- - 
	 OFFIC (] T1is StJx)J.UF k'U$i 

- 

To 	. 

.J D 	VLQt'U /VVV'J—d 

-? 	 • • 	
t2n vwt.4e c. 

• 	•..1 	 ' 	 (I. 	. 

i'io, B2/ M 7L\WJ 	iJited 1brug4rh the 	3 

ub : Becriitment of Postal assistant. 

• 	&f: Your app],icat ion. for the post of 'Postal. assistant 

' 	 cJ 	You have 	p 	isi.ona1i,y' selected for the post 
of pota1 1ths1stant arid allotted to )iib-itigarh ivision.  

• 	 Please contct or appear on any working day 
I1 before the unrsigndat .iibgarh with ill r1ginil cer 

tificates vi age proof certificate, mark sheets of all 
Examination's1. $riJ'&T. e rtlfácate (Ii' you are S(/T candic1aøs) 
£.Sérvicemafl (if you are exseric'em,n)- rzi lid .,np1 0ymflt 

Re 	card nd 'P.R.C.  -in

In case of your failure.t 'contact or' appear within. 
the stipulated period, your namo will be removed from the 
approved 115t of. the candi'6eS and will not have any further 
'claim for, the abrpi "in 

I 

 the said p0 3t 0  

It may plua.sa b'noted that you will'have to join 
firèt as 1earnr for fiftaen (15) days and therefter .will~ 

have . 
to undergo .theoritic?a training for 'Z months 15 days 

t Postal 'iraining Centre, arbhanga (Bihar) as and when 
directed. 	uring the tridning period yoi.i. will be paid monthly 
tin1n allowance f Rs &50/— + iM at the rates admissible. 

Please also bring two copies of pass pot si.2 

Dh0t01'4).h ith..you.' a 0 

(. 
/ 

1 

I 

n5q_~V"k - - 

ta e 4 	, 

I LL 	:• 

() 

) 

ih•i-n; 1thit ga ±1W 
047  

h • •16 
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- 	 -• 	 • 

- 	 partflt of Posts 	 S  
0/0 th e • uperintefldett of post - UfiCCS 

ibrugrh 

/ 
/ j)td.J)ibrUtrh the 19th.Jan 

• 	 - 
• 

S 	The foIiowing So.fficiat5.haVeScDmSe;S.0ut 

sUCceSSl 
in 'the CnfiFrrn ion &xmiflati 0fl for postal ssttS 

neld on 06th Nv.1994S communicatd vide C,U'S letter 6. 
t 

WMG/taff/C0n_00fh'94 dated 12.01.95. 

	

• - 	- 	
11 

1 anüjuddfl Ahmed ià ihoang 
 

2 	rxri 4JiOStI Cti. '.. lita, 	i.LakrumPur 	jx - 2 

	

•ri Indresar igU, P N.bakhi.rnUr 	T 

MS 	anu. hekial, ? i.L*nimpUr 	oh.- 4 

6jjrj Nirode Baràn' 	PJi .ibrUgarh • 	- 6 

(.J.N.Sarmah) 
Superint3fldeflt o.f Post )fficeS 

	

- 	
iiibrugarh uivision .• 

)ibrugarh. .•.•, S  

Copy forwarded to - 

•The Postmaster ibrUga1h iO/rth LakifflpUr dO fo. 

inform9i0fl' an d n'ecSscrY action. 	 •• 

The offiCi1S concerned. 

• 	3. ' 0f the 	fftCI1'. 	S  

Superiflteflat. 

0 

Jb rb ra 

• 	 - 	 •, 	 • 	 • 

UFjt 	nt 	I\IT 

	

SEP 2QL9 	y  

w 

	

IT - 1 -- • 	'-'- -- r - - - 	- - 	 . 	 - 	* 
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F. No. A-3401.2/0,S/2007DE 	 . 

Gwcrumei,t of India.  istry of Commurneaftotis & Tn 1 ormatiomtTechnology 

(( 	
Depatniit of rosts 

Dak Bhavan, SansaiMarg, 
<•?- 	 New Dc1.i-1 100W 

Dated 	18th Ap4i,2007 
To 

Ctnl 	.• 
.it 4 f 	1 	All Heads of Circle, 

2 	Chief Engineer (Civil), Postal, S&W Zones, Bangalore 	 p 29 3 	Chief Engineer (Civil), Postal, Dak Bhawan, Dcliii 
4. 	 1 

'.411 Superintending Engineers (Civil' & Electrical); postal. 	 . 
• 	

: 	
:' -. Sub.: Junior Engineer (Civil),',&. -Junior Engineer EIectncal) dcpartmcfltBf- examination, 2007 to be held on 21 8  and 22ndj2007 

 
Sir, 

I am directed to inform that the departmental examination for promotion to the 
post of Jumor Engineer (Civil) & Junior Engineer (Electrical) wiji be held on 21 and 
221w July, 2007 The examination will be held iii accordance with the syllabus forwarded 
to all Heads of Circles and other subordinate offices in the Civil and Electrical Wings of 
the Department y Civil Wing's letter No 3-7/2007-CWP dated 03 042007 

2 	The detailed time table for the examination is given below - 

JuNIOR ENGINEER (CIV 

Paper. 1 Subject 	S  and Dtc Time 
Building 	materials1 .. 	Construction .21.07.2007 	.. 10.00 A.M. o 
practice, Planning and 'Management, (Saturday)- 	" 01.00 P.M. 
Mortars 	'and 	Concrete, 	Surveying, 

.. 	 " .. Strength of materials, Soil Mecbamcs 
and foundation Engineering. 

tural' 	Design 	and 	Quantity 21.07.2007. 02.00 P.M. to eyin.. 	. 	
• (Saturday 0500 P.M. r 	.supply 	and 	Sanitaxy 

EEng*ince'ring, 
22.07.2007 	- 1Q00 A. M 

 Sewage and Highway (Sunday) to 01.00 neering 	'.' . 



• . 	 jJ ___ 	
. 	Dayand Date 

Fundamentals 	. of 	Electrical21.07.2007. 
Conditionwig____ (Saturday) 

II 	Elcctrical Machines and Pumps 	.21.07.2007 
(Saturday) IIT 	Design 	imationSiinple 22.07.2007 

0 	
Electrical Installations. 	. 	Sunday)  

Time 
10.00 A.M. tb•' 

.01.00 p.M.: 
02.00 P.M. to 
05.00 P.M., 
10.00 A. M. 
to 01.00 P.M 

3. 	It is informed that the xamination for both Junir Engineer (Ciil. & Electrical) 
cadres, will be held by respective Circles iii accordance' with the rdvisions as iaid down 
in Appendix 37 of P&T Manual,Volujiie IV.A:sample of the application form, in 

• which the candidates can apply for the'said examination is nc1osed at Anflexurè 'A' 

4 	The ehgibhhty conditions for taking the said Examination are stated below — 

Dcpartmcntai candidates, namely, Draughts-Man (Civil) 1. (Electrical), Work 
Assistant (Civil)•! (Electrical) of Civil Wing 'and 1)/man of Postal'Wing with. 5 
yeam regular service in one or more grades as on jst July, 2007 shall be. eligible 

All Group 'C' employees of Civil Wmg and Postal Wing of the Department 
incluciing thc cadre indicated at (a) above posessirig a diploma of 3 years' 
duration from a recognized Institution in Civil/Electrical Engineering and having 
pi'It in a niinimwn of 3 years' regular service in the Department asfn jst  July, 
2007 shall also be eligible to appear in the departmental examination for 
promotion provided ttiey are not ibove 40 years of age as on 0! 072007 In case 
of SC/ST candidates, the age is rclaxable to 45 years as on 01 07 2007 

Clarification, if any, required in this regard may be obtained from Civil Wing of 
the Directorate 

5 	Details of the vacancies to be filled up through this examination are indicated 

	

', 	• • 	. 	• . . 	• 	 • 
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2. 

it is iuithci mIormed that the it date for submission of the applicatIon by the 
andcates to theit respecuvo Crc1e OfIces will be 31 05 2007 The Cucles are 

iequestcd to call for thq applications fTom. thd eligible cinthdates as per the enclosed 
application form and complete scrutinizing ilie same by. 15 6 2007 The Circles should 

, 	submit the "Lit of permitted candidates" to the DE Branch f the Directorate al ong with 	t 	' 
0 

	

	 then requirement of Qiestion papers, positise1y by 20 06 2007 HaU tibkeindicatmg 
the candidate's name, roll number, date, tune and place of examination etc as required 

respeci under departmental rules may be issued .by the XYR 
29 06 2007 Detailed calendar of the exammation withall the dead1me?'areannexed 

• Annexure'B'  

7 	The candidates shall bring theirown drawing instruments/slide etc if any, which 
they may iequue as these will not be supplied by the Department Mobile phones will , 
not be permitted in the exarninaton hail It is further informed that all anangements for 
conducting the Examination are to be made by the recruiting Circles in ordance with 
the provjsions as laid down in Appendix 37 of P&T Manual, Vol, ume IV  

,• 
I 	 - 	

. 
• 	 t 	. 	 . 	 ;. 	 • 	 ft'ij 	 4 S 	Receipt of this letter may please be acknowledged 	

4 	 - • 	• 	.•... • 	....Yóursfaith1ly, 
.2 

vt Assistant Director General 
• 	 '.' 	 • 	 • 	 S 	 • 	 . 	 S 	 • 	 . 	 ••• 	

.. 	.: 	 '• • 

I 	
- :- 

15 	
22 
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i\l1 uiist y of Coniinuiiii hons & Infoi in Eioii 1 LLIinqogy 	

400 

	

DC[)I tniciit of Posts 	 r/  
p 

	

 D 	
I 	

. 7. 	. . , 	. .. S  •• • 	
• . •: • •' 

I: . tL (1ou •  .., •;;- 
	 - 

iew Delhi, the 3 1 '% Dccernbei , 2007 	. To 	

Head of Citcics  ! Ex 
.. . :• • Sub: 	I. 11! .0 JUIIIOT EUJLJIICCr (Civi') 	 (Ekcriefl 	

. .; • 	
• 	•• 

i!c.p4 1  1iicut ii •L iiniii'i (ion 1  2007 held on 21" a nd 22 July, 2007 	 . I 

' 	SiilMadain, 

1 am diicctcd to infoiin you that thìe candidates with names airanged in ordetof 	 L 
niciit lists at Anncxu[e I & H of this Icttci havc been sclectcd for appoiiitmeiit as Junior 
tngincci (Civi1 & Juiioi Engineci (Llcctiical) on the basis of tesults of. the Juntoi 
Engincci (Civil) & Junioi Engineer (Cicciucal) DcpaLtmcntal Dxanination, 2007 held on 

.• ..• 	. •• S . 	: . 21 	iid 22htd July, 2007. 	• 	• •. •: 	• 	. 	:•: 	
: 	•. .. : • 	• . 	 I. 

-- 	( 2 	it is infoiiicd that [lie names of the caiidtdatcs, then Roll nuuibcs and categories 
have been shown on tile basis of infoimauoii fuiiiishcd by, the concerned Circles 	In 
case any mistake in the names ofthc candiclatc(s) is noticed later on, the same may plese 
be coiiccted and the coiiections may be intimated to this office also In case latei on, it is 	 ' 
found that any of the selected caildJdak(s) was not eligible to take tile Examination 
undei 111c existing iules oi mstiuctions on the subjed for any otlici icasons or in case ny 
mistake found 1tei on with iegai.d to announcement of the iesult of any candidate for 
any ieason whatsoevci, his/her name will be delctcd from the list of successful 	 fr cindid'ttcs, as the case may be This icsult is also subject to any change in the mci it list 
of clectcd candidates due to lutute ic totaling and vciification of aiiswci books or any 
iason in accoidance with the existing nilcs and lilstluc[Ions 	it is stmtcd that the papci- 
wise maiks of sciccied cmndidatcs have been shown against their names and Roii 
nurnbeis 	I  

3 	The head of the conceincd. Ciicles are requested to immediately finaliic the 
provisional candidatuie and such cases of plovLslonal candidates should be kept pending 
exccpt in veiy exceptional and unavoidable circumstinces so that the provisionil 
candidates may not have to wait foi the iesult inordinately 1 he conecined Circles ate, 
theicfrnc, iequcstcd to take nccessaiy steps to finalize the piovisional candidatuic 
immediately othciWise action may be taken against the conceined officci/oflicials 
iesponsible for the delay in terms of thc Diiectoiate's lcttci No 7-1/92-DC dated 16-04- 
1992 Besidc tiiis it is mfoimcd that the icsult of two canclidites of Junior Eugineci 
(D1LLE! ical) Dep ii (nicnt ii txaminatioii, 2007 i \VItllhckl 	' 

p 

Contd 2 

• 	 • 	 -• 

• 	- •••• 	I. 	.'i;iI 
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------------- 	 . ... . 

I' 	Lst o Sckct(I LId(l($ (Hi the l)1SS oi Jnno1 Efl nicc 	 I 72n 4  

: 	 .  

S. 	Roll No 'itJi Cii dc N irnc at C Illdidi(c 	M u I scct Cd in P i No 	
IIIdCX icter 	 S/Sb 	 ! ~74

ii 	'FotalAP/JE C /06/07 	A Chanclsci 	69 	47190  ij C -01/0] 	I3indu S. S. 	 71495 71  3 	Y-01/JEç 	
53 	46  4. 	.AP/J1 C /08/07 	P. L. J(ainwi Rao 	49. 	51 	52 	152 

47 

'j . 	 \ 
VvV\lq79 
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ANNEURE -I.j 

LstoiSekCl:e(! candidates on the basis of .1uniJgjCei 	 . 

1eth 	_ 	utiI EuiuuaüOfl hcld on2 and 22w' 

• 	Ju1y, 2007 	 . 	.. 

-'- 1 	 1 
- S. 	Roll No. with Circle Name ol Ca.nidtc 	Marl sccutcd in Pa CF 

No- 	Index_kttcr 	S/Sun 	 - 	1 	ii. 	JIj 	Total 

I 	INL-031J L (LICLt)/07 Chinghuburi t' po 	53 	9 	56 	205 

	

APS No.8375728-L Mcctci APS —OC 	- 	 . 	. -• 

2 	KIJE(E)-4/01 	j2phVattoh 	72 	89 	40 	201 

3 	JI1RJO2/JL/07 	PctwcjAlm Ansa1i 	57 	82 	49 	188 

4 	N E A1/1 L (9/07 hId 11)01 D am 	 49 	92 	46 	1 37 

5 	1 Ni002!1FQU7 	ISuinadu 	'16 	93 	41 	130 

6 	P/JLEI02IO7 
 M . SivaGo un 1ishiia 	40 	80 	53 	113 

7 	WB-041iE C /07 	Puinendu Dis 	 54 	60 	59 	113 

8 	KN/TD-07/14 	G iiJ2jJ) 	49 	73 	40 	162 	I 
42 	71 	49  

10 	KN/1E 07/06 	BA Shelcui Slictty 	42 	73 	42 	15i_J 
11 	NC-020E EIecl)107 PiinDiscL 	36' 	87 

12. 	TN/009/JE E /07 	S. Yuvaca (Si' 	54 	57 	40 	151 

thTtJ 	

/ 

\ 
eA 

\gIJ 

LA 

-------------------------------------- ----------------- 

1 
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The Superintendent Posts 	 V 

bibrugarh Division, bibrugarh 	V 	 - 

	

omitrml Adnnrntv'W!3uflf? 	V 

Central Public Information Offtcr 	
I 

-  ME 
VAN 

4 	$. 
-i S su 2009 

Subject Information under RTI Act 
Guwahati Bench 

TTic1L!t vqmta 
Sir,  

The following information may kindly be supplied to me under RTI Act 

	

in C/W declaration of result of Junior Engineer. ( Electrical  ) bepartmental 	.-' 

I V  Examination, 2007 vide birectorate memo no F No 2A_34O13/6/2OO7bE l  
dated 31 December 2007, which was held on 2ls1  and 22nd July 2007, 

Roll Number of I he Candidates whose result is withheld ) 
ii) 	Reason for withholding the result) 

Expected date of declaration of withheld result? 	 - 

The requisite fee for seeking information under RTI Act has been 
deposited vide . bibrugarh H.P.O. A.C.&.-67 receipt nd.. 003 dated 

V 	
23.01.2008. The receipt is enclosed. 

V 	
I 	V 

	

• 	 Yours fait54uIly, 	V 

bate: 04.02.2008 	 V 

	

Place: bibrugarh 	. 	

V 	 V 

 (Manujuddin Ahmed) 
Postal Assistant, bivisiorial Office 

	

• 	

• 	 V 	
bibrugarh-786001 (Assam). 	- 

MAMat 

J'7'A4, A2 	AL 
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DUGARH i5iOi DIBRUGARH 7I36OOASSAM  : 
The Central Public Information Officer 
Assistant Director General (DE) 
Departentf Posts 
DaBhawan, Sansad Marg, New Delhi-110001 

No - A-1/RTI 	 Dated at D'brugarh the 0402 2008 
1 

Sub - Request for information under RTI Act'2005 	 - 

Sir/Madam, 	 - 

An application dated 0402 2008 received from Manujuddin Ahmed, Posthi 
Assistant, Divisional Office, Dibrugarh-786001, Assam seeking information under RT1 
Act'2005 is forwarded herewith for favour of your kind disposal 

The applicant has deposited an amount of Rs 10/- (Rupees Ten only) at 
Dibrugarh Head Post Office vide DRHO Receipt No 003 dated 23/01/2008 

5; 

End. - A/A. 	 Yours faithfully, 

CpIO 
Superintendentof Post Offices 

Dibrugarh Division, Dibrugarh - 786001 

Copy- 
Manujuddin Ahmed, Postal Assistant, Divisional Office, Dibrugarh-786001 for 
information.  

• 	 S 

• 	
S 	 Superintendent of Post Offices 

Dibrugarh Division, Dibrugarh - 786001 

4J  
4; 

To 
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Ackc'jIedqemt of Thformton Reest unRT_Act,2005 	
V 

	

gstraton 	78600 121/R/2008/000i. No 

	

• 	V 	__:_:.. V. 

Rca uester 	. ... 	.. 	 ReuesterV 

	

rNUjUDuii' 	 V  
u__ __  

4/2/2008 
V. 	V 	___________________________ 

POSTAL 	11 
-. 	- 	• 	U 

AI 	MI 	t ,Dk'V11UI'ML . 
OFF10E.D1BRUGARH 

	

Fee Paia 	( 	 4oüeOt'...1j,. 	V 	 V 

(Rs.) 	V 	
.- 	 •.:.., 	.. VVVVV 	 V.VVV;,VVV1.V PavmentI 

Request 
forwarded 

to 

V tt 
I 	Department of Posts 	11 	 Genral (DE) 	

.. 	

ft 
.. ........... ...... . V 

V 

V  

Address Department of Posts,Dak IF  
Bhawan Sansad Mt,,NewI  

(Lcnlral Assistant 

Note: Please quole We Regisirauon Number for linure references 	 V  

----------------------------------------------------- 

g. No.;-78600121/R/2008/0001 	 V 	Date:-4/2/OOB 

)pLication i'orwarde to:- 	 V 

Directorate, Asstt. Director (Ienril (Dk) 	
V 

Department of Posts 	 - 
Department of Posts,Dak Bliawan Sansad Marg,,New Delhi \ 

V 	V 

9IC14  

'5 	- 
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RIGHT TO iNFORMATION 
REGISTERED POST 

Government of India 
Ministry of Communications &Information Technotey 

Department of Posts 	 :. .:;.• 
Dak Bhawan, Sansad Marg, 

Ne'Delhj-i1O116 

No. A-34024/01/2008-DE 	 bbtedl5.4.2008 

To 
• 	Shri Manujuddin Ahmed, 

• Postal Assistant, 
Divisional Office, 
Dibrugarh786001.(Assam) 

Sub: 	Request for information under the R.T.I. Act 2005. 

Sir, 
• Kindly refer to your application dated 4.2.2008 seeking certain information 

under the R.T.I. Act 2005. Your request has been considered by the department 
and following information is being given to you 

 

At 

F 

io 

Sr.No, Information Reply 
 RoIl 	Number 	of (1) 	ASM/JE(E)/0112007 

candidates 	whose (ii) ASM/JE(E)/02/2007 
results is withheld 

 Reason for withheld the On the basis of report received 
results from .CPMG, Assam Circle. 

 Date 	of declaration 	of The isue is under scrUtiny of this 
withheld result office, therefore, it is not possible 

to give the date of declaration of 
with held result at this stage. 

• 	...... 
• 	........: 	•;• 

2. 	Appeal if any, may be preferred within 30 days after receipt of this letter to 
Director (VP), R.No. 234, Department of Posts, Dak Bhawan, Sansad Marg, New. 	• Delhi-110116. 

3. 	The delay in the case is regretted please. 

\ 	V ) 	vç 

-•• 	•-- 	• - • .-• 
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To 

r 	 rr I 

Oak Bhawan, Sansad Marg., 
S 	New Delhi-110116. 

Da 

Through proper channel 	
0 

Sub: Humble representation for wlthhot dirg the l'esuit 

of the Junior Engineer (Electrical) & cancellation 
by violation all the norms of administrative 
fair play and Principie of natural justice. 

• 	 S 	Respected SXr 

With reference to the subject cited above 

our humble petitioner begs to state that your petitlo-

ner joined the service in the Department of Posts in the 

• • year 1994 as Postal Assistant. Since then your petit10 

ner has been working hard with'sinceritY and utmost care 

to the satisfaction of the government official e; wel 

as the public. There. is no allegations :whatSOever 

again rata st your petitioner from any st of the society 

as wel.l as his colleague and his senios. 

• 	 That your petitioner came across an a.dverti- 

same-nt dated 18.4.07 for the departmental examination 

2007 for Jurior Engineer (Elect) and yoUr pet.it5oner 

appllédfor the same as he fulfilied.the criteria and he 

appeared in the examination accordingly and did well. 

• . . Your ptitioner was. confident abbut hisrGsult in the 

said examination and expected the same with colourfuL 

r6sult but he was not informed about the result ever 

• 	after declaration of the same. In the month of Janua.ry. 

• . S  • • 	
• 	 2008 upon enquiry he could .gather the information . about 

S.,., 



4 	S  
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the result, which was declared on 31. .1 2007 	He was 

surpised 	by the fact that his name did not appeared 

among the selected candidates inspit of te 15 Nos. of 

vacancies for the post of J(Inior . EngineerS(EleCtrical). 

In the result sheet itself it was meritione. that the re-

suits of 2 candidates of Junior Engineers (Electrical) 

in the departmental examination of: 2007 was wfthheld. It 

is pertinent to mention here that no information regar--

ding the declaration of result nor the names and Roil 

Nos of the 2 candidates were furnished, declaed infor- r 

med-to the concerned cand1dateof JE(Electrical).. Your 

petitioner under RTI filed petition before the concerned 

officials and upon such enquiry, your petitioner was 

informed that his result is being withheld and the 

• reason assigned that on the basis of the report from.the 

office of CPMG the same was being withheld and the 

matter is'under scrutiny. It is learnt that.ther are 

some cases of JE(Civil) wherein some complaint about 

mass copyirgwere being made and those cases wre en-

quired and the statements were recorded after furnishing 

• the complaint report from the office of the CPMG.. But in 

case of your petitioner no such complaint were being 

made because of your petitioner, has not resorted to any 

unfair means and no such informatin report s  scrutiny 

- ' or enquiry report etc. were being furnished to your 

petitioner regarding the withholding of the result of 

your petitioner. By keeping your petitioner. incomplete 

dark the candidature of your petitioner was cancel led in  

\ 

2 •- •. v•_i 
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illegal 	manne 	without assigning any 	reason 	and Wby 

• violation 
I 

all 	the procedure norms 	and 	mir,istratiY 

- 	fair 	pla.y arid 	the 	principles of 	natural 	jus€ice. 

Therefore, 	the said entir.e action has 	become 

illea1 	and contrary 	to the principles of natural 	jus- 

• tice 	and administrative fair 	play and cQn.trarY 	to 	the 

• rules and is 	liable 	to 	be 	set 	aside.. 	S 	• 	.5 

Therefore, 	your 	humble 	petitioner 	prays 

ofore 	your goodseif to set aside and cancell the 	said 

order 	of your petitioner and allow your 	petitioner 	to 

serve as Junior • Engineer 	(Electrcal). 
Thanking 	YOU, 	 5 . 	. 	. 	

0 

S Yours Sincerely 

Ma.nujuddifl Abmed • . 	-Postal Assistant 
• 	S u.:ô: 

(Assam) Dihrucrh-786OO1 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

Cenr* AdmtrttwThbun& 
JIT1f 	'4F41V4 

onk DEC2 

Guwahati Benc 
'4I 

O.A.No. 192 of 2009 

Md Manojuddin Ahmed 

Applicant 

-Versus 

Umon of India & Ors. 

Respondents 

A memorandum ified by the counsel on behalf of respondents as 

given below: 

Office letter No. VIG/5IXVTI/09 dated 10.11.2009 issued by the 

Assistant Post Master General (Vig) Assam Circle, Guwahati. 

Office letter No. A340131612007DE dated 30.10.2009 issued by 

the Assistant Director General (DE), Govt. of India, Ministry of 

Communications & Information Technoiogy, Deptt. of Posts, New 

Delhi. 

In this premises aforesaid your 

Lordships may be pleased to admit these 

memorandum and dispose of the original 

• application on the basis of the aforesaid 

two official letters and/or pass such order 

or orders as your Lordships deem fit and 

proper. 

AND for this act of kindness the petitioner as in duty bound shall 

ever pray. 
• 	• 

)44J c.1s - LciWr 
OJA 	Pa-" 

Ci' 

b 



l)epartment of Posts: india 
Oulice of the ChiciPoslinaster General 

Assain Circle : Guwahati-78 1001 
GUWa I 
_..-rrfVT 

No: VIG/5/XVI1/09 	 Dated at Guwahati tNovetnbe 

• 	 • .. 

Shii K.K.Das, 
Addi. Standing Counsel, 
Guwhati Bench, 
Guwahati-5 

Sub: OANo. 192/09 filed by Md, Manojuddiii Ahined, 

Sir, 

I am directed to infbrni you that. the result of Departmental ILxaininatin for 
promotion to the cadre of J.E. (E1etrical) in respect of Assam Circle, is cleclrel vide 
Directorate's New Delhi letter no A-34013/6/2007/DE dated 30 1009 where n the 
applicant Md Manojuddin Ahmed was dcclarcd successful in the said Examiiati pn In 
view of the above you may please CA'F, Guwahati and 
request to dispose of the case accordingly. A copy of Directorate letter 
enclosed here with; 

End: As above. 

(L.K.13armaffj 
Asstt. Postmaster Generai Vg), 

OIo the Chief PostmastcrGcnei-á1, 
Assam Circle Guwahat081001 

Copy to 
The Supdt. of Post Offices, l)ibrugarh Division, Dibrugaih, 11w information and 

necessary action to drop the case w.r.t. letter No. 13-2/Manojuddin Ahincd/CAT Case 
dated 30.10.09. 

For Chief 
Assam Circle, Guwahati-78:1001. 
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No. A-34:0'l3/6/2O7 	
" 7i) 

Goveinmcfll of India 
Minis y of Comunicat1 ons & Information Technology 

Depailment of Posis, Ncw Delhi-hO 116 	I 

Datied  

• 	. 'l'he Chief PMG 
Assam Cucle, 
Guwahati 

Sub Declaialiofl of iesult of Shii MonuJLiddlfl Ahmcd and Shit Dipen Gogoi whO appea1l 
inJiior Engineer (Elctrical) ExaminatiOI 2007 from Assam irc1e. 

Sn, 
j . lam dircted to refe to this officer letter No. A-34013/6/2OO7 	

dated 31 December 

• 	 . 	 •• 	. 	- 2007 on the abovemCntiOflCd subj 1ci. Junior ng1neer (Civil/E1.ecir1ca) peparen1aI 

Examination 2007 was hcld on 2lt and 22 July, 2007.lhL icull of the hait examllThtlOU 

was declaied on 31 12 2007 1-lowevel, the 1LUIl of,  Assam Cucle of the said 6xamnauon iii 

iespect of 5 candidates who appeaied in the examination foi JE(Civil) 
ws ele4 and 

isu1l of icmaining 2 JE(Elecl) candidates was withheld at the lime of 
dcciatiOfl bf main 

iesult 

2 	
The issue has now been examined in detail and it has been decided o dcclate the 

• 	resuh o fbIloing two candidates of JE(Elect.) ExaminatiOn 2007 of Assam Circie 

Nameof1h. 	RoI No. 	 l'pr-iP' 

• No. cmdida-1-S/Sh) 	 - 	
ii 	III 	nrk 

I Monu u hmed 	 — 	— 	1LI89 

2 	Di en Go 01 	ASML/022t_ 	
-_ J1 

3. 	'the name of Shri MoiiujUd.t111 Ahinl I!; 11;ic't at S.No. 2 and Sun Ficn Go;oi i at 

S No 9 of the List of elcctLd andidah. and uoidingly1 
iii tli Mutt llt of bu euil ut 

L
andidateb of J E EIectucal) Ihe iesult hth b LO dcducd nd the s1unc i appLfld( d 

	

heiewit in AnnexUie-1 	 L 
Ab buLh, Shi' MonujudWit AhioLd bLal iit Roll No AM J l(l )/U1 /2U07 9iid Shi i VIILO 

• 	GOgoi bearing Roll No. ASM/JE(E)/02/2007 are to be )ro u ed to Ui 
	osi of Juniot 

• S 	

Engineer (Electrical) on the basis of result of J (Civil! lectrical) Depaitne1t\ 
bxai1flt100, 

2007 bUd on 21 -22' July 2007 

S ••• • 	 5 	 5 	

5 	 5 	
Conld .... P/2" 
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5 	It is also iioimed that the names ol the aloi eaid candidales dnd hi Roll Nos hVt 

been shown on the basis of infoimatton fui nished by the Ciide hi cme any mistake in tlw 

names of the candidates is noticed lalei on, the same may please be cucted and the 

corectins iay be intimated to this office also, In case later on, i fouid11 ~11i se1eciç[ 

candidates  were akethc_JzJIn!10fl UflLICI the existing i ules  lflshIlLt.101'iS 

o the subject for any other reason or in case any mistake is iou d Inter on iih regard to 

announcement of the iesult of the candidatcs loi any icason whatsoevel, theii names will be 

.deletd from the list of successful candidale, as the case mabe. 

Yurs faithfully, 

(L. Iiohan Rao) 
As ,i ti I I )i i i dui 4  Geuci 

End As above 

Copy to 
I 	labulation RegiteL 
2 	Guaid File 
3. . 	 A.E. Postal.Civil/lect1ical Wing 	 i 

1 ,  

4 

• 	 . 	 ..• 	 .. 	 •• 	

• . 


